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Mr. P.N. Jatti, proxy counsel for
Mr. Rameshwar Sharma, counsel for petitioner.
Mr. Mukesh Agarwal, counsel for respondents.

This Contempt Petition has been filed by the petitioner
for non-compliance of the order dated 28.02.2013 passed
by this Bench of the Tribunal in OA No. 144/2012. We
have perused the directions given to the respondents by
this Tribunal. The respondents have filed a compliance
report by way of filing MA No. 425/2013. In para 2 of
the said MA, the respondents stated as under: -

2. That as per aforementioned direction, after
granting benefit of bunching as per illustration 4A of
Rule 7 (i) of CCS (RP) Rules, 2008 to the applicant, for
payment of the arrears, pay bill amounting to Rs.
162862/- has been submitted to PCDA (SWC) vide GE
Bharatpur letter  no. 1026/P&A/47/E1P  dated
12.11.2013 and payment shall be made to him during
second week of December, 2013. Thus, the order of
this Hon'ble Tribunal has been implemented and on
the basis, the contempt petition of the petitioner does
not survive.”

In view of the assurance given by the respondents, we
are of the view that substantial compliance of the order
in question has been- made by the respondents.
Therefore, the Contempt Petition does not survive.

Consequently, the Contempt Petition is dismissed.
Notices issued earlier to the respondents are discharged.

Accordingly, the Misc. Application is disposed of.
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